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the Second Plan Period. There U 
also a provision of Rs. 20 lakhs for 
the setting up o f five units for thera
peutic trials o f  new drugs and for the 
developm ent o f  the department o f  
herbs by  the Indian Council o f M edi
cal Research. The Indian Council of 
Agricultural Research have also their 
ow n funds for  this purpose.

Shri Shankariah: May I know
w hether any Research units have 
been opened in the Himalayas and 
Western Ghats to find out new herbs 
and make research?

Shri M. M. Das: That w ork  is done 
by the Botanical Survey o f  India, 
vyhich has divided the country into 
four zones with separate headquart
ers. Himalayas have been divided 
into two zones along with other parts 
o f  the country, the Eastern Circle and 
the Northern Circle. The Western 
part o f Himalayas comes under the 
Northern Circle, Garhwal, Jammu, 
Kashmir, etc., and the Eastern part, 
Assam, Bengal, Darjeeling etc., come 
under the Eastern Circle.

Shrimati Ila Palchoudhury: Are
any ayurvedic experts connected with 
this research work?

Shri M. M. Das: X am sorry, that 
particular information is not at m y 
disposal at present.

Shri Narayanankutty Menon: May
I know whether any manufacture has 
been started o f the derivatives o f a 
herb called rauwolfia serpentina and 
if  so, whether the Government are 
permitting export o f  that drug?

Shri M. M. Das: Manufacture has
certainly been taken up not only by 
the medicine manufacturing com 
panies o f India but also by foreign 
firms upon that drug rauwolfia 
serpentina.

Shri Narayanankutty Menon: May I 
know  whether the Government are 
still permitting export o f the raw 
herb rauwolfia serpentina?

Shri M. M. D m : I should like to

Mr. Speaker: Next question.

Shri M . &. Krishna: 541.
Shrimati M anjnla D evi: Queeftiott

No. 57« m ay also be taken.
Some Hon. Members: That ts on ■

different matter.
Mr. Speaker: Let 541 be answered.

Free Legral Assistance
*541. Shri M. R. Krishna: W ill the 

Minister of Home Affairs be pleased
to state:

(a) whether free legal assistance is 
given by the Central Government to  
the Scheduled Castes and Tribes in 
all the States;

(b ) if so, the names o f the States 
w here this facility is not given; and

(c) the reasons therefor?

The Deputy Minister of Home 
Affairs (Shrimati A lva ): (a ) It is for
the State Governments to give le£al 
assistance to the Scheduled Castes 
and Scheduled Tribes. The Central 
Government shares 50% o f the cost if  
any State Government takes up such 
a scheme.

(b ) and (c). Information has been 
called for from the State G overn
ments and a statement will be laid on 
the Table o f Lok Sabha as soon as it 
has been received.

Shri M. R. Krishna: What is the
nature o f the cases for which the 
Scheduled Castes are entitled to get 
this free legal assistance?

Shrimati Alva: They 'are mainly
ejectment cases.

Shri M. R. Krishna: W hat is the
number of Scheduled Castes and 
Scheduled Tribes w ho have received 
this assistance so far, and m ay I know  
whether proper publicity has been 
given to this assistance so that many 
could avail o f  this opportunity?

Shrimati AIra: W e; Have no nuh  
details. I have artijfcered in (!>) and
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Shri B. S. Murthy: May I know 
. whether all the States in India are 
giving this legal assistance? 

Shrimati Alva: We have asked the 
States to send in their demands. 
There are only a few States who have 
called for this assistance. 

Shri Thimmaiah: In what manner 
is this legal assistance given? Is it 
through the Government advocates or 
private advocates? 

Shrimati Alva: Through State's 
advocates. The Central and State 
Governments share it fifty, fifty. 

Shrimati 'l'arkeshwari Sinha: May I 
know whether Government have 
studied the financial implications of 
the whole scheme, b ecause the Kerala 
Government announced very recently 
that they were going to help the poor 
and Scheduled Caste people for fight-
ing eviction cases and now the Kerala 
Government has asked for a . huge 
dose of money · from the Central 
Government. That is why I have 
asked whether the Government have 
studied the financial implications 
befoJ:e going to the rescue of the 
States. 

Shrimati Alva: We have called for 
their schemes from the States, and 
we are collecting information . 

Shrimati Renu Chakravartty: With-
in what date has the Central Govern-
ment asked for , the replies from the 
Siate Governments, and when was 
the scheme sent out from the Centre? 

The Minister of State in the Minil!-
try of Home Affairs (Sh ri Datar): 
This would be a part of the social 
welfare schemes for the Scheduled 
Castes and Scheduled Tribes. Every 
year we call for their schemes as also 
the amount that they can provide, and 
in case they are prepared to bear 50 
per cent of the total cost of legal 
astiistance, the Government of India 
-will give the remal.n!ng. 
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The Deputy Minister of Finance· 

(Shri B. R. Bhagat): (a) to (c). A. 
statement is laid on the Table of Lok 
Sabha. [See Appendix III, annexure·· 
No. 51.] 
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Mr. Speaker: Why was not that also 

put as part of the question? The hon. 
Member has divided his question into 
three parts. Why did h e not put that 
also because it involves the collection 
of statistics? 

Shri Bibhuti Mishra: It is already 
stated in the statement that the num-
ber of cases . .. .. . 

Mr. Speaker: My question is this. 
Wherever a question of statistics is 
involved, why should not the hon. 
Member put it down as part of the 
main question instead of reserving it 
for supplementary? He has asked a 
number o:f questions: tl!e number of 
cases filed, the number of cases dis-
posed of, and whether the Govern-
ment have made any arrangement for 
their early disposal. Not a word 
about the amount· that has been 
collected. Why. has he not put that 




